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CENTRAL ADMINISTRATIVE TAIBUNAL
PR INC TP AL BENCH
NEW DELHI
C.C.P. Ko. 255/93
i n
O.A NO. 1061/88

New Delhi this the 28th day of Jsnuary, 1994

GOR AN @
THE HON'BLE #R., JUSTICE V. S. MALINMATH , GHAIRNMAN
THE HON'BLE MR. 3. R, MDIGE, MEMBER (A)

Gowerdhan Lal Kakkar,

Ex~Section Off icer (A/Cs),

Hd. Crs. Office, Northern Railway,

Baroda House, New Delhi = ’

Now retired as Dy. Manager Accts.,

Indian Rallway Construction Cp. Ltd.,

Pal ika Bhawan, Sector-XIII,

R.K. Furam, New Delhi, :

R/O 4-37, Saraswati Vihar,

Delhi~34, see Petitioner

By advocate Shri v. P. Kohli
Versus
Shri Masib~Uz=Zaman,
General Manager,
Northern Railway, , -
Baroda House, New Delhi, : ++s Respondents

By \Advocate‘ Shri H. K. Gangwani

O R _D_E R (CRAL)
Hon'ble Mr, Justice V. $. Malimath == ;

Orders have since been passed in compliance with
the judgment of the Tribunal. = What is now required
to be done is to make payment in accordance with.
those arders. Shri Gangwani, learned counsel for
the respondents reguests for three months ' time far
that purpose. In similar cases we have granted
similar time.,  In the ¢ ircumst anc es » We dispose of
this case granting three mon‘thé time from this date
for making the payment in eccordance with the orders

: /already passed, subject to the condition that if the
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till the date of payment,

./%>QS‘ ééigg;b ,

amount due 1o the petitioner is not paid within
the said pericd of three momths from this date,
the entire amount shall be paid with an interest

at the rate of 12 per cent per annum from this date
l)
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(V. 5, Malimath )
Chairman

/'%f‘% 7 | ' .
{ s. R.' 2dAge )
Member (A)



